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BEFORE THE REG STRAR MR. SURAJI T DEY

Crim nal Appeal No(s) . 898/ 2012
MANQJ KHATI K

VERSUS
STATE OF M P.

Date : 05/01/2015 This appeal was called on for hearing today.

For Appellant(s) M. Ashok Kumar Gupta |i, Adv.

For Respondent (s) M. Anil Kumar Pandey, Adv.
M. C. D. Singh, Adv.

Appel | ant (s)

Respondent ( s)

UPON hearing the counsel the Court nmade the follow ng

ORDER

Despite opportunity granted to the | earned Counsel
for the appellant, he does not choose to file the counter

af fidavit.
Matter is in conplete category.

Li st t he mat t er bef or e t he Hon’ bl e

Rul es.
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